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CRDER PASSED BY THE CENTRAL ADMINISTRATIVE TRIBUMAL
BANGALORE BENCH ON 18-8-86 IN APPLICATION NO.471/86(F)
DR. RAMESH NAIK VERSUS THE HEALTH SECRETARY, M/O,
HEALTH AND FAMILY WELFARE AND OTHERS.

"Spri M, Vasudeva Rao, learned Counsel for the
Respondents invites our attention to the penultimate paragraph
in the reply filed by the Respondents to the application filed
by the applicant wherein the Eespondents have stated in clear
terms that the prayer sought in paragraph 19(a), (b) and (c)
has been met and in view fhereof the applicant cannot have
any grievance. ' ) : -

Shri Janardhan, Counsel for the applicant requests

that a forthight's time may be granted to enable him to

ascertain from his client the correctness of the statement
made by the Respondents in their reply.

We do not consider it necessary to grant any time for
verification since the -Respondents have stated in unequivocal
terms in the reply filed by them, that the prayer of the
applicant has been met, Ve, therefore, record that the
application is disposed of 1in terms of the statement made
by the Respondents in their reply referred to above.
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7% " 'shipi Janardhan is at liberty to move this Bench for

i,

f;éﬁyﬁﬁggific ion of this order if considered necessary aftler
Q;qverifi@ation with his client. : :
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